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Re-Question

THE DEPUTY CHAIRMAN: I do
not know, It is not my concern what-
ever the reason is..(Intertuptions)..It
is not my concern at all whatever
the reason is...(Interruntions)..That is
none of the businesg of the Chair to
find out the reason, Yoy don't come
one day. I do not ask you why you
did not come.

AN HON. MEMBER.
know the reason.

Madam, I

THE DEPUTY CHAIRMAN: What-
ever the reason might be, vou keep
it to yourself. Yes, Mr. Swamy.
(Interruptions)

SHRI p. UPENDRA: Madam, the
Leader of the Opposition in the other
House is not attending the House at
all. What do you say about that?
(Interruptions)  Your ILeader 1is not
coming to the Parliament at all

SHR] SURESH KALMADI: Rajiv
Gandhi never left the Question Hour
before 12 o’clock. (Interruptions)

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh): Madam Deputy
Chairman, in the last three years, {his
House hag devoted a lot of aitention
ang time tp discussing the Bofors is-
sue, The Prime Minister also has said
that their names will be givern to us
within 15 days. But now many more
days have elapsed, Today's ‘Illusirat-
ed Weekly’ directly alleges that one
of the Cabinet Ministers, Mr. Arun
Nehru, is involved in the Bofors deal,
angd the telexes have gone. We would
like the Government fo come for-
ward and tell us what the truth is.
There is a widespread impression in
the couniry that Mr. Arun Nechry is
the central figure in the Bofors ill~gal
payment, We woulg like to know
what the truth is because this Housz
has devoted so much time to the
Bofors issue and suddenly they have
forgotten about Bofors. What is the
compulsion by which they have sud-
denly forgotten about the Bofcrs? 1
would like the House to be informed
and taken into confidence,

[21 AUG,

[ESOU U RPNE——

1990]

of Privilege 258

TTo WX AFHT A XWTEATT )
WEITAT, AT SATEAT FT TIAE .,

THE DEPUTY CHAIRMAN: I have
ouly permitied him. #F 57 qf sygey;

T AT AT & €t FEA, ., [ 97e1A)
Let me finish with him. The Gov-

ernment has heard and that maiter
is ended. Yes, Mr., Shah. (Interrup-

tions) He has given a letter. The
Chairman has permitted him,
SHRI N.K.P. SALVE (Maharash-

tra): Madam, may I proceed?

THE DEPUTY CHAIRMAN. K He
has got a problem, We have to solve
the problem of a Member of Parlia-
meni. He has given a letter to that
effect. I have to deal with it,

—

RE. QUESTION OF PRIVILEGE

SHRI VIREN J. SHAH (Maharash-
tra): Madam, it ig a question of pri-
vilege. I have given notice of a Mo-
tion of Privilege under Rule 187,

Madam, on  Friday, the 17th
August, around 1 p.m., when 1 want-
ed to leave the Parliament 1louse
through Gate No. 9, a person at the
gate, belonging to the Delhi Police
prevented me from doing so. He did
not want me even to go out {rom
there. When 1 pointed out that my
car was there on that side, he still
insisted that I should go out through
some other gate. Only when some
other members of the Watch and
Warg intervened I coulg leave. This
was on Friday.

Then, on Monday, that is, yester-
day, around 10-30 am., I was ugain
prevented by g person helouging to
Delhi Police at Gate No. 8. He also
on inquiry revealed that he belonged
to the Delhi Police. Again, only the
intervention of the Watch and Ward
enabled me to get in because the offce
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[Shri Viren J, Shah]

of the BJP Parliamentary; Office is
close to Gate No, 8. The person ‘who
stopped me was not even aware that
a Member of Parliament is entitled
to enter the Parliament House.

Madam, I shall seek the permission
of the Chairman under Rule 180 to
raise the above matter and request
that the question of privilege bhe ref-
erred to the Commiltez of Privileges
... (Interruptionsy. .,

THg, DEPUTY CHAIRMAN: 1 have
asked the Secretariat t¢ fing out and
make an inquiry and report back and
you would be informed of it..(Inter-
ruptions)... I would look into it..(In-

tions)...

SHRI YASHWANT SINHA (Bihar):
Madam, he has raised o question of
privilege. Thig is a very gcrious mat-
ter... (Interruptions)..,

SHRI GURUDAs DA GUPTA
(West Bengal): Madam, thisz is a
very serious mattier...(Interruptions)...

THE DEPUTY CHAIRMAN. Yes,
this is a very serious matier..{Inter-

ruptions)...

SHRI KAMAL MORARKA (Rajash-
than). Madam, it seemg that a Mem-
ber of Parliament cannot enter the
Parliament House at all!l.. (Interup-
tions)..,

SHRI VIREN J. SHAH:. The point
is about the behaviour of the Delhi
Police... (Interruptions)...

THE DEPUTY CHAIRMAN: Let
the Chairman look inte it.. {(Interrup-
tions)... Let the Chairman deal with
this privilege matter.., (Interrup-
tions)...

SHR{ JAGESH DESATI .(Maharash-
tra); It is a ver serious matter,,,
{(Interruptions) ...

[RATYA SABHA]
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SHRI DIPEN GHOSH (West
Bengal): Let the Parliamneniary Af-
fairs  Minister answer.. (Irterrup-
tions)...

SHRI R, K. DHAWAN (Andhra
Pradesh). Madam, | want to raise a
very serious matter in tais connec-
tion...(Interruptions).., Madam, I want
want to raise a poiut..(Interrup-
tions).....

THE DEPUTY CHAIRMAN:. Just
wait, Let him answer first .... (Inter-
ruptions).... Somebody hag asked the
Minister to react to it. So, let him
speak first...(Interruptions)...

THE MINISTER OF INFORMATION
AND BROADCASTING AND
PARLIAMENTARY AFFAIRS (SHRI
P, UPENDRA): 1 have been asked to
react and I am speaking..(Interrup-
tions)... Madam, it is 2 vory serious
matter ang it impinges on the privi-
leges of the honourable Member and
definitely it should be inquired into.
As you know, the whols Parliament
House building comes under the con-
trol of the Chairman ang ths Speaker
of the Lok Sabha and the Lok Satha
Seoretariat and we will definifely
bring it to the notice of the concerred
authorities and make inquiries and
see that such g thing docs not happen
again...(Interruptions)...

SHRI DIPEN GHOSH: Madam, it
is not a question of inguiry by the
concerned authorities... (Interrup-
tions)... or the Secretariat concerned.
But it is a question of the privilege of
a Member, It should, therefore, De
referred to the Privileges Committee...
(Interruptions)... and for referring it
to the Privileges Committee, what-
ever process has to be gone through,
that has to be gone througn by ihe
Chair...(Interruptions)...

THE DEPUTY CHAIRMAN: O.XK..
(Interruptions)..All  right, 1t is a
serious matter, of course, and the
Chairman, will take a derision on this
...(Interruptions)..,

SHRI KAMAL MORARKA:
Madam, I do not think that it is a
matter concerning the Minister for
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of
Parliamentary Affairs, He doeg
come into the picture at
Tuptions)..,

[21 AUG,

not
all...(Inter-

SHRI PRAMOD MAHAJAN (Maha-
rashira): It is a matter concerning

the Delhi Police...(Inter ‘uptions)...

SHR] SYED SIBTEY RAZI (Uttar
Pradesh); Madam Deputy Chairman,
it is concerning the Delhi Police... (In-
terruptions)...

SHRI KAMAIL, MORARKA.: WMa-
dam, it is absolutely no question of
the decision of the Chairman. Please

refer it to the Privileges Committee...
(Interruptionsy .. .

st TR W awE (I 9_W) 3
agedl &  mAwtTAT g, agedl
% afag A 5T gAT gaT 2... (owaew)

ot &me fasd Tl s Q) arfaardiz
1 qfqa ¥ odq awig F peEw A9
@ g | WA gIg 99 A a2
3 =T T I3V 9T a1 Iq anyd
ag W AET W e aw
§ @Ir @l 99 90¥ Aqly e 912
¥ akfAdl q wedw fFar ag
AxT FAIG fadft 1 ge g7 W
fs g quf ®9 § TalgA & e
g waT & %ET ¥ AT a8 w34
fr @laT gq AM9S #Y T@EHT qquiAl
agq wdf=a alq & | alaRy g
38 9T Gaal Far Arfer . dradl
F a AW fpn 1w T@ @A
F meeT T A F ¥ faan fear
I WY ... (FmEww) % oa
sgfa &1 faai F9180 o1 <l §
fsmd =< & waal da7 g1« &
fed 2asi g N Jw AR g
g A Alwer  fwar sig fd oaa
A fezet gqfea @7 ox |1 ;rad
dar & fad  Hae =Y JFar a9,
AFaAT 98, . . (GwAa)

SHRIMATI  JAYANTHI NATA-
RAJAN  (Tamil Nadu): Madam. I
was  prevented. I  was taking out

my car, I had to go to the Airport to
see my child. 1 was not allowed, When
I made enquiry and told them that I was
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a Member of Parliament, the Delhi Police

said that the Prime Minister was passing

that way, So, T could not pass through

my own house on Pandara Road,

SHRI KAMAL MORARKA. This was
ajy started by you people that the Prime

Minister is passing and all that. (Inter-
ruptions) .

Alleged censoring of Doordarshan’s
“Kimla Manch”’ Programne

SHRI N, K, P. SALVE (Maharashtra):
Will yoy stop that? Let it pe stopped
once and tor all, The question of the
privilege of g5 Member is sacrosanct., It
is primg facie a grave breacp of privilege
of a Member, He has the right, but I
would like to draw your attention to what
constitutes a very grave contempt of the
House unless the Minister explaing the
matter, Yesterday, unfortunately, when |
wag not there, with regard to ‘Khula
manch’ the Minister of Information and
Broadcasting inter alia said with reference
to deletion of certain parts of the inter-
view of the Minister on the television
that it was editing and not censoring,
Thig is what he has said. Madam, [ want
to state categorically that he has said that
there is Bo censoring of the programme—
very crucia] wording, no censoring of the
programme, but some editing is done [
do not know what forensic background
he has but I understand that he was an
administrative officer in the Government.
Do you know the distinction between,
editing and censoring? If he were to
know the distinction between these two
editing ang censoring, T have no doubt
in my mind that he would never have
said of editing in contradiction to censor-
ing. Yoy ought to know the authority
to suppress and to deleteg is the heart
of the right of censor, You do not admit
that you have deleted anything, You
do not admit that yoy have suppressed
anything. All that yoy are trying to say
ig that it is simplicitor and confinz to
selectioy and rearrangement, Is it con-
fined to selection and rearrangement? I



